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SHRI D. SANJIVAYYA: Sir, in the
main answer itself it has been given.

MR. CHAIRMAN : Question Hour is
over. Short Notice Qucst.ion.

R A

12 NooN

SHORT NOTICE QUESTION AND
ANSWER.

SpeecH OF SHRI SHYAM NANDAN MisHra

2. SHRI M. S. GURUPADA-
SWAMY +¢:
SHRI S. D. MISRA :
Will the Minister of INFORMATION

AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether itis 2 fact that the speech of

Shri Shyam Nandan Mishra, Leader of

Opposion in the Rajya Sabha, was not
allowed to be broadcast by A.LR. autho-
rities, New Delhi, on 1oth February, 1970;
and

{(b) if so what are the rcasons therefore?

" THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS (SHRI SATYA
NARAYAN SINHA) : (a) and (b) Dele-
tion of certain expressions offending AIR
Code was suggested to Shri Mishra. Re
did not accept the suggestion and, there-
fore, his talk could not be broadcast.

t+ The questiion was actually asked on
the floor of the House by Shri M. S. Guru-
padaswamy.

[ RAJYA SABHA }
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SHRI M. 5. GURUPADASWAMY :
I' T must appreciate the Minister for his
brevity in the reply. Sir, this raises a very
fundamental question. What is the back-
ground of the whole affair? Shri S.N.Mishra
was invited to speak and the prepared
his speech on the judgment of the Supreme
Court in respect of nationalisation of
banks. The speech before it was recorded
was seen by a certain official of the All
India Radio. He objected to certain
portions of the speech which contained
some criticism . . .

SHRI A. D. MANI!

SHRI M. S. GURUPADASWAMY :
. about the manner of functioning of
the Prime Mimister and the Law Minister.
I will read that particular passage for the
information of the House. L

: Read it out..

P

SHRI SATYA NARAYAN SINHA =
Please read out the whole thing.

SHRI M. S. GURUPADASWAMY =
Whatever you want. It reads;

*“The rejection of the banking legis-
lation by the honourable Supreme
Court is obviously the result of the
mishandling of a good cause by an
angry head of the Government acting
in unseemly haste and served by a
servile and incompetent Law Minister
only too willing to toe the line. After
having dragged her feet on rationalisation
earlier, the Prime Minister acted in such
a slovenly manner that the Government
has attracted severe structures from.
the Supreme Court. The course of the
tragedy has been simple. Intrigue led
to haste, haste led to slovenliness and
slovenliness had led to the tragedy.
The Prime Minister and the Law Minis-
ter must be made to pay the price (or
this ignominucus failure. Shri Lal Ba-
hadur Shastri resigned on a much smal-
ler issue of a railway accident. The Pri-
me Minister should have the courage
to face up to the logical consequences of
the severe condemnation by the highest
court of the land.”

SHRIMATI
Very correct.

YASHODA REDDY :

I SHRI AKBAR ALI KHAN : If Mr.
Guiupadaswamy had been the Minister,
" would he have allowed this statement?

SHRI S. D. MISRA :_
SHRI RAJNARAIN :

Why not?

Why not?

L)
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SHRIMATI YASHODA  REDDY:
Why not?
SHRI AWADHESHWAR  PRASAD

SINHA: On a point of order, Sir. This
statement contains two things.

MR. CHAIRMAN: What is the point
of order.

SHRI AWADHESHWAR  PRASAD
SINHA: It says that the Spreme Court
has passed strictures

SHRI RAJNARAIN:
of opinion.

SHRI AWADHESHWAR  PRASAD
SINHA:...On the Gevernment. But the
court only said that the law was not all
right. There was no stricture on the Gov-
ernment, Sir.

It is a matter

SHIRMATI YASHODA

Certainly there was.

RFDDY :

MR. CHAIRMAN: Please sit down.
Mrs. Reddy. You do not allew the busi-
ness to go on.

SHRIMATI YASHODA R‘EDDY :

He says there is no stricture.
L

MR. CHAIRMAN: No.,
out.

no, I rule i

SHRIMATI YASHODA RIDDY:
The Supreme Court has said “hostile dis-
crimination”.  “Hostile discr'mination” in
legal terminologyl means that it has been a
prejudicial and nct a  bona fide or fair ac-
tion.

MR. CHAIRMAN:

It is no point of order.

Pleare sit down.

SHRI AWADHESHWAR
SINHA: My another point of order is
about the word “condemnaticn® in the
statement. The Supreme Ccurt did not
condemn the Goverrment ol India.

PRASAD

MR. CHAIRMAN:

All right, please
sit down,

SHRI PITAMBER? DAS: One word,
Sir. In this method ol discussicn, I zm
afraid the real isruef would Le clouded.

Let us quietly listenas to what thejreal
trouble is.

MR. CHAIRMAN:
I want.

2—11 R.S.[70

But that is what

{ 13 MARCH 1970 ]
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SHRI M. S. GURUPADASWAMY -
Sir, objection was taken to this passage by
an official of the AIR.

[MR, DEpUTY CHAIRMAN in the Chair]

The objection was taken on the ground
that the AIR Code was violated. Natural-
ly Mr. Mishra wanted to have the Code.
The officer said that the Code was not
available just then and he would send it
to him the next day. But it was not sent
to him later,

SHRIMATI YASHODA
Not so far.

REDDY :

SHRI M. S. GURUPADASWAMY :
Only our friend Mr. Gujral obliged him
with a copy of it. Now, the issue is whether
the passage refcired to here 1eally violates
the Code. What is the Code? That is im-
portant. There are nine commandments
in the Code.

SHRI A. D. MANI : Not ten?

SHRI M. S. GURUPADASWAMY :
Only n'ne commandments. My informa-
tion is that this Ccde has not been discus-
sed in Parlizment and it has not been ap-
proved by Parliament. This has been draf-
ted by the Ministry. Now, number 8 of
this Cede says:

“There should not be hostile criticism
of any State or the Centre”.

Look at the passage which I have quoted.
Does it violate this item at all?

SHRI S, D. MISRA:
items.

Read all the

SHRI M. 5. GURUPADASWAMY : I
do not want t tire the House by reading
all the items in the Ccde. Does it really
violate item 8 of the Code? Ifit is inter-
preted as v adverse criticism of the Centre
as ruch, and not the aciion of any ind:ividual,
then I quote a~ticle 19 of the Constitution.
Woe are saying +0 many things in this House
and in the otl et House about the Gov-
ernment, abou! the acticns of individual
and Ministers. and they are broadcast in
the AIR as nrws; there is nothing objec-
tionable. But a commentary or speech is
objected to. Now, Sir, the Code iteself,
to my mind, violates article 19 of the Cons-
tituton. There are certain restrictions on
article 19 and the restrictions placed on
article 19 refer to freedom of speech and
expression,
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And sub-clause (2) refers to restrictions.
What does it say? It says :

“Nothing in sub-clause (a) of clause
(1) ... ”that is, freedom of speech and
expression —

. ..shall affect the operation of
any existing law, or prevent the State
from making any law, in so far as such
Jaw imposes reasonable iestrictions on
the exercise of the right conferred by
the said sub-clause in the interests of
the soveteignlty and integrity of India,
the security of the State, [riendly rela-
tions with foreign Stalcs, public order,
decency or morality, or in relation to
contempt of court, defamation or in-
citement to an offence.”

It dose not refer to any hostile criticism
of any State or the Centre as objectionable.
Therefore, when a passage rcfers to a
criticism—whether it is hostile or not, I
am not going into that matter at all, it
may be hostile or it may not be hostile
of anybody in the Government, may be,
the head of the Government, then, should
it be deemed as violating the Code and
therefore, should not be broadcast? So,
my points are two here. Firstly, the Code
itself violates the fundamental rights which
are envisaged in the Constitution. Secondly,
the speech does not violate the Code as
it is even. It is not a hostile criticism.
So, my plea with the Government is that
there has been an abuse of power on the
part of the official concerned in asking
Shri Mishra not to broadcast the speech.
Sir, incidentally I may say that anothsr
honourable Member of this House was
allowed to broadcast in the same series and
he criticised the Prime Minister and also
demanded her resignation. When he was
allowed, why was the Leader of the
Opposition disallowed on the ground that
his speech violated the Code? Therefore,
my plea with the Government is that the
official has violated his powers, he has
misused his powers . . .,

MR. DEPUTY CHIRMAN That

is enough.

SHRI M. S. GURUPADASWAMY @
. .. and he has gone beyond the censorship
given to him.  This substantiates my
thesis that the AIR is being used as an
appendage of the Government. In the
BRC such broadcasts are allowed. I am
aware of it . .

MR DEPUTY CHAIRMAN : Please
be brief.

[ RAJYA SABHA ]
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SHRI M. S. GURUPADASWAMY
Please let me make my points. The BBC
1s an autonvmous organisation where such
broadcasts are allowed and no objection
is taken. Ciriticism of the Government
is also alllowed on the BBC. Therefore,
this corroborates my criticism of the AIR,
the way it is functioning and the manner
in which it is being used by the Govern-
mentio suit its own needs. My (riend,
Mr. Akbar Ali Khan, has asked me whether
I would have allowed it if I had been a
Minister, I would not have objected to
this kind of a speech. I was a member
of the Chanda Committee myself , . .

SHRI M. P. BHARGAVA : On a
point of order. Are we observing the rules
that no supplementary can be put which
exceeds 150 words?

SHRI GURUPADASWAMY : I
finishing.

Therefore, 1 call the attention of the
Minister and request him to take severe
action against the official who has violated
his duties and responsibilities. I would
also like him to express regret for the action
taken by that official.

SHRI SATYA NARAYAN SINHA °
I am very grateful to the honoutable
Member because the later part of his
speecly, il I can call it a spcech, has practi-
cally said what I was going to say by

am

quoting some of those partions ., . .
({nterruption).
The Government was very bitterly

criticised, I do admit. Objection was not
taken to the broadcast—my friend will ex-
cuse me, he has tried to cloud the issue—the
broadcast was not refused. Objection was
taken only to certain words, certain phrases,
“servile” etc. Look at the meaning of this
word “servile’® in the dictionary. He says,
“servile Law Minister”. Look at this
word “‘servile”. No Member calls another
Member “servile and slovenly”. . .

SHRIMATI YASHODA REDDY
On a point of order. I need your pro-
tection, Mr. Deputy Chairman.

MR. DEPUTY CHAIRMAN :
is the protection that you want?

What

SHRIMATI YASHODA REDDY :
Did the speech of the leader of our party
contain anything contradictory to any
of the nine points made out by the Code?
I may tell you, Sir, that all the words or
adjectives used are the opinions. ..

wd
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MR. DEPUTY CHAIRMAN : He is

coming to that.

SHRIMATI YASHODA REDDY

. . given or the (eelings expessed by a
Member. His opinion of a particular person
cannot be questioned.Whether what he has
sald comes under the Code or not, is the
point. If I say so and so person is an angel
or so and so person is good, or is bad, it
cannot be questioned and you cannot
quarrel with the adjectives. Itis a personal
opinion of a Member...

(Interiuptions)

MR. DEPUTY CHAIRMAN : The
question is whether the Code was violated,

SHRI SATYA NARAYAN SINHA
Let me finish my reply.  Before I could
finish my reply the lady intervened and
said certain things which are not relevant.
All that Isaid was that the broadcast as
such was not refused. All that was pointed
out to him was that if he deleted certain
words, then, the broadcast could go on.
As I said, it was not only he, but there were
eight or nine other Members also; all the
leaders of the political parties were there,
They made strong criticism of the Govern-
ment perhaps more bitter criticism than
that of my friend but they never used
anything personal, they never called any-
body incompetent or servile or slovenly.
These are the words which my {riend used.
Therefore,...  (Interruptions) . .oif
you allow such things to be used on the
AIR now, tomorrow some other Member
will stand up and say, so and so peison
is a liar, an intriguer, servile, slovenly. and
all that. Then what will happen? There-
fore, this Code lays down certain things.
Mazay I read out the Code?

“_ .. criticism of friendly countries,

attack of religion or communities,
anything obscene or defamatory...”

When the word “defamatory” is inclu-
ded in the Code, if the word “‘servile” is
not defamatory, I do not know what else
can it be called. Would the honourable
Member accept to be called by somehody
else “servile”...

(Interruption By Shri S. D. Misra.)

MR. DEPUTY CHAIRMAN: Mr.
Misra please listen to the reply.

SHRI T. CHENGALVAROYAN : Mr.
Deputy Chaitman, I want to correct the
Minister. ““Servile” and “‘incompetent”
are never held to be defamatory under
law.

[ 13 MARCH 1970}
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SHRI SATYA NARAYAN SINHA:
At least let mc have my say.l am just,
reading [rom the Oxford Dictionary the
meaning of the word “servile”. It reads

“Of, being, a slave or slaves,...
having no other function than to indi.

cate pronunciation of another as i. e.

m manageable, saleable. ..”

SHRIMATI YASHODA
It is not defamatory.

SHRI SATY.A NARAYAN SINHA:
Let me finish.

“...as of a slave, slavish, cringing
meanspirited, minial, completely depen-
dent...”

REDDY:

I do not know what else it is. And there-
fore, Sir, let me come to the question to
Code. You have the Code. The Code

was discussed in the Cabmet and then it
was sent to all the State Governments,
and all the State Governments have acce-
pted this. The Bengal Government did
not accept it in the beginning, now that
has also accepted it with this provison
that if there is any difference so far as. ..
(Interruptions) Let me finishit. I am placing
the facts before vou. You may or may not
agree with me. I am just giving you the
information because you wanted to know
how this Code came into existence. I say
that this Code was discussed about two
years ago in the Cabinet and then it was
circulated to all the State Governments,
and all the Statc  Governments agreed
to it except the Bengal Goverament which
also has accepted it after six months.
The only point is that if there is any dif-
ference in the matter of interpretation of
this Code between the AIR  officials of
that Station and the State Government
representatives, cither the Minister o1 the

Chief Minister, the matter is to be refer-
red to the Central Government whose
interpietation, it was agreed, would be
accepted as final. This is the position. I
am only placing the facts. All that was ob-
jected to by the officials was the use of these
words ‘servile’.  ‘intrigue’ and ‘mean-
mindedness’.

SHRI S. D. MISRA: Sir, unfortuna-
tely this Government does not seem to
have reconciled that there is official oppo-
sition and the Lcader of the Opposition
and the same thing has percolated to the
officers of the Mumistries. Mr. Gurupada-
swamy asked whether the Clode was brought
to the notice of the Parliament. The Mi-
nister has not replied to that, The Govern-
ment might have discussed it but Parlia-

i ment never discussed this Code.
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The other point is that the Leader of
the Opposition, Shri S. N. Mishra, did
not voluntcer himself to make a comment
on the bank nationalisation. He was invi-
ted to do so. So,itis not only this word
which was being objected to but my infor-
mation, as given by Shri Mishra, is that the
whole portion, the paragraph which was
read out by Mr. Gurupadaswamy,was being
objected to. My friend, a legal luminary of
Tamil Nadu has said that the words
‘servile’ and ‘incompetent’ are not at all
defamatory.  Sir, was it expected from
the Leader of the Opposition to praise
the Government or praise the Prime Mi-
nister and the Law Minister who have
acted in an incompetent way and in an
irresponsible way in handling this issue?
Was it expected by the AIR that he
would go and praise them? This
was not expected of the Leader of the
Opposition at all.

Lasty, Sir, T would say that now this
Government is in a minority, as a party.
Unfortunately the opposition is not uni-
ted but it is in a majority. The Gov-
ernment has to concede the right which
it itself takes of criticising others. This
right has to be given to the Leader of the
Opposition. But  unfortunately they are
trymng to discriminate and they are making
hostile discrimination. Then he has not
replied to one question which was raised
by Mr. Gurupadaswamy that one of the
Members of this House talked zhout the
resignaticn of the Prime Minister and the
Law Minister and he was allowed to do so.
So, it is not only one or two words. but the
whole porticn was being objected to.

SHRI SATYA NARAYAN SINHA :
I will again say that the last portion of
Mr. Mishra’s speech is a criticism and the
Government was not objecting to it.
Objection was taken only to 3 or 4 lines

- where perscnal reference was made. On
many occasions Mr. Mishra has spoken
outside the AIR and the Hcouse and the
AIR  has given full coverage to all his
speeches. One day immediately after that
broadcast, he criticised the Government’s
action with regard to the Code. (Interru-
ptions) All his  other utterances elsewhere
were given full publicity. If there had been
any animosity against him, he would not
have been allowed it.

. MR. DEFUTY CHAIRMAN: This
is only a Short Notice question. We have
taken 25 minutes for supplementaries.

[ RAJYA SABHA ]
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SHRI G. RAMACHANDRAN: Sir,
I am very grateful to Shri Gurupadaswamy
that he read out the passage about which
there has been a dispute. The issue invol-
ved is not a criticism of the Government
about which there is no dispute, because
he himself admits that another Member
who spoke on the radio made even a stro-
nger attack on the Goverrment and it
was allowed to go through. Now that is a
point he conceded in favour of the broad-
casting authorities who were not object-
ing to even the strongest criticism of the
Government. But if Mr. Gurupadaswamy
was sitting on this side teday and he was
a Member of the Government of which
his Party which is now in opposition, I
have not the slightest doubt, Sir, that he
would have ohjected to the slanderous
language in that passage. So it is not a
matter of objecting to any harsh criticism
of the Government. No Government worth
the namec can or will stop any poiltical
criticism however hard but under the
cover of such criticism in regard to bank
nationalisation here is a most slanderous
personal attack on one of the most emi-
nent Law  Ministers ... (Interruptions)
we have ever had in the Government

R .

(23

SHRI LOKANATH MISRA: Sir,
in view of the wishes of the House I would
request that there may be a rhort dura-
tion discussion allowed for two hours on
this subject, I think the entire House will
agree if I ask for a short duration discus-
ston. I
[ -

“MR. DEPUTY CHAIRMAN: We
have taken half an hour. Why do you want

a short duration discussion?

" SHRI LOKANATH MISRA: Sir, it is
a question of policy which cannot be dis-
cussed in such Short Notice Questions.
It is a policy matter and therefore T would
request that we should take it up in a

short duration discussion or debate.

W
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MR. DEPUTY CHAIRMAN: We
have taken about half an hour now. Why
do you want a short duration discussion?
We can continue this for about five mi-
nutes more for supplementary questions.
Every thing has been cleared and a num-
ber of supplementaries have been asked.

(Interruptions).

SHRIMATI YASHODA REDDY:
Sir, I would put three pointed questions
to the hon. Minister. The first is this:
Have the AIR officials got a right to go be-
yond the Code and which Code of the
Government says that these words are de-
famatory? Can they have this right to
judge the text and strike down or curtail
something from a responsible person's
broadcast? That is my first question.
My second question is this: The Supreme
Court has struck down the measure because
of the incompetence and hastiness on

the part of the Government. If the Leader

of the Opposition says. ..

SHRI AKBAR ALI KHAN : If a
High Court decision is reversed by the
Supreme Court, does it mean that the
Judges of the High Court are incompe-
tent?

SHRIMATI YASHODA REDDY:
Sir, I amn not saying that. If the hon.
Leader of the Opposition comments that
it was due to the hastiness and incompe-
tence on the part of the Law Minister,
is it objectionable? Thirdly, Sir, you will
kindly refer to the Code as given by the
“hon. Minister himself. This 15 more im-
portant. It says :

(5) anything amounting to contempt
of court;

(6) aspersions against the integrity
of the President, Governors and Jud-
ciary.

Now there is a reaction py Dr. Ranen
Sen on this judgement of the Supreme
Court. He says :

“This picce of judgement as it wa’
pronounced by the Supreme Court of
India w'll be criticised by the progressive
people as a retrograde judgement detri-
mental to the progress of the country”.

He says that the judgement of the Sup-
reme Court will be criticised by the people
of India as a retrograde one. Now is it
contempt of court? T want to know how
that was allowed. He clearly says that the
people will criticise it. Have the AIR
officials any right to go beyond the Code

[ 13 MARCH 1970]
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and if they have, let us know about it.
Has not the Leader of the Opposition, in
view of the background of the Supreme
Court striking down the Bank Nationalisa-
tion Act, the right to say that the Law

Minister was incompetent which is not
defamatory ?

SHRI SATY.ANARAYAN SINHA:
I‘ have answered that point several times.
._So far as any ciilcism of the Government
15 .c.or_lcerncd, we  concede that any strong
criticism is allowed. All that T say is per-
ronal attacks calling anybody incompetent,
not only incompetent but hasty and also
usig the words -ervile and intriguing that
is defamatory, otherwise what is the use of
shutting down criticism?  Any criticism
of the Government they are entitled to
make and we have allowed other Members
to do so. All that we have said is, because
they have not used particular words which
are slanderous, the whole thing was
allowed.

SHRIMATI YASHODA REDDY :
I read No. 5. Contempt of court 1s a speci-
fic sanction of the court. Nobody should
say anything against their judgement.
Here T am quoting from their own report
and when he says that the people of
India will criticise the judgment of the
Supreme Court as retrograde, is it not
contempt ?

MR. DEPUTY CHAIRMAN: Per-
haps in the opnuon of the Minister, that

may not amount to a contempt of the
court.

SHRIMATI YASHODA RCDDY :
That 15 waere discrimination comes.

MR. DEPUTY CHAIRMAN : He has
given the reply.
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% #gT ar =TT (| et ez A g
2, 9% 397 AR FT &) 72T & 1 A gEEy
S foaszfer wf= & fan s awo
2, @3 fau g a1 waear 7T @)
27

st amAToaw fag : &7 g7 #7i fF
NG AF I TNAEF F| qI5 &, IGH
i, A qAT33 § F Fqeqg—IA\T, T,

g wife @ g
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’ﬂ‘@o?ﬂ'o frer : witEa & e

g ?

st gemmw fag : T T @YE
X T M 7 aIw A fAw w W@ O
fr 0@ gz N ¥ (e gar Dfaw. ..

(Interruption)

SHRI DAHYABHAI V. PATEL:
Are Ministers not expected to give intel-
ligent answers? Is it the answer to be given
by him ?

SHRI P.C. MITRA : Sir, he is shif-
ting his stand now. Previously he said that
certain words were ohjected to but he
refers to sentences now.

SHRI S. D. MISRA:  He first said
that there was objection to one word
‘servile’. Now he has gone to a few words.
He should say one thing finally.

MR. DEPUTY CHAIRMAN: He
said 4 o1 5 words.
T USITURN Aaq, & A9

EEU IR CHE IFCUFERE A TSI il
FT R E, 39 37 qH FA9 | HQ FAA
g fF T Q@ yaw qvr faged F SF

N ? wg @A) ) IAA ZAFT IR |
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sﬁmr{mw&rg:qaqﬁémwg”f.

g1 I Feg AT §, TAT ¥ |
Ay Fgr @y By 39 avg & wew agt

TEAATST LA a’rfgq .. (Interruption)
s &fsw
(Interruption)

WY TMARTAW : F q3 P §5 @At ?
TR AYE SN\ FT TAT q12T F) FrlEmw
7 g TR &7

st Sugwnfd @ Uy TE Y
am 3fz7 1 92 77 w2 fF 9, v sl
T fawray ) w9,

st gFo o faw : gamaz E v 7
ez g gu o qui 97 ®E B o §
a1 s€f 3@ q1T Fr @7 AT

ot gerAmme fag : §7 02 o T
Frzer Wex F1 fa® fear o4r, sAT e |
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AN F370 ar o) Aq, T AqA 3 A7
fsr DT T wmEr 1 wE w A
F A FL IZ FET aAT AT |

MR. DEPUTY CHAIRMAN: Order
please. I think perhaps the hon. Mcmbers
are not attentive to the reply of the Mi-
nister. This is not  the first time he has
said that. He has been saying it repeatedly
that there are 4 or 5 objectionable words
which  were delcted.

TR ;- g2 Qi ¥ fow
F AT FT 3 04T fFAr A1 W g

MR. DEPUTY CHAIRMAN: Still
the Members are persisting in getting the

same information. He said there was ob-
jection to four or five words.

sft uwATmer: AEd, ®EE 3|
Fexgdaa 9T HH & g o § FeEAr
wigal § f& o ) oqd fafeedd #
T2z FAT /ET &, Fra FA Ai2gz
FTHI E | T ATTHT WEHTA ATRAT § |

st gyawafa « § srowr N AT
FTEAT §, WY ZrIW F1 ) FOFT A
grar =1fgd, 78 ol 7 w9 s¥er TEm |
Iy 40 foqz T faguae famid. ..

St UKATTAN : THA AT AT @
g 2 famr s wifgg o

st Iumwmfa ;. E SiZEra
2 wr §, % o g TiEem AfaT, sm
Arer A1 g8 W T A9, e A
FTT T 40 faqe for @ & AR a8
Fae A A fofie 77 3 &, 97 &
sradfasd fafree 7 vF T 78 7€ <
Fg1 fr @ I 9w 7gd 7, f5E% I
FgAans fogr war 91, IR FEAE
AT F av ¥ FIr AT EA
3 a7 § ®r, W AW AT AIA A,

3T AR T FEN YT F aqr faar ar
If the hon. Mcmbers want, they can go
through the proceedings. I am also pre-
pared to go through the proceedings. But
by repeating the same question and asking
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for the same information we need not waste
the time of the House. We can accommodate
some other Members and we could have
accommodated some other Members to
ask supplementary questions.

ot TreATeRer ¢ AFT, gATT ST
ar ogetr  Adf, SREM wErEl S
F AR T T FFT? IR I FATH
F g A AT FET ! OFT 19 HTEHT
F a2 § 7z Wen F Farwr sma N
HT=ST FT IAIT E TETE, WA g
fafme & &1 sEr fFER FW
Y1 gl 38 fx vl qaa #) -
fras & < f¥ 333 19 ¥ sy
7 e fevwedl I ¥ s & ar
gl, TIEIT IHET FE IHC M AT
BRI T AE w7 FrE AT A S
g 1T TEFT 9Ama fgmarsy

Wt gegAaw fag : ag 1 [
g B BT F AITH AN w77 g
e TFACH ¥ B0 T, gEHr U UT
g, 39fad 5a% ar # 3o T o Fwar |

SHRI S. D. MISRA: There is a dif-

ference between our interpretation and
Government’s interpretation.

st geEArEn tag ¢ L, 99 warAT
FTA H FAT BT A4, 98 A FAIAG
P AT § |

s neTEe ¢ s, s

=t IeANTIR : ATTF FITH FT SIS
AT AT | TENEE ¥ 77 6F FiT qawd
&Y ATITARAT AGT, GLHTL F STAT9 & a3y
f& ag st sgeaT A wed e 9uF
1T ITAT QT FT AT o719 FT I
faa aw & w31 66 5T g7 &, aY qarAt
FAIA FT1 THT T T 87T T4y g
AqF AT FT GIIT T AT |

SHRI 8. D. MISRA: We want your
protection here, when there are the ob-
jections raised to the stand taken by the

Government and the authorities of the
AIR here on four or five words. Let us
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take that we are wrong. Now, wken Mem-

bers of Parliament from this side say that

a word is the right word, and the Govern- -
ment  say that it is a wroag word there

should be some authority, therc should be

the Attorney-General who should give his

opinton whether a disputed word is a right

word or a wrong word.

MR. DEPUTY CHAIRMAN: You
have got one opinion and the hon. Minis-
ter has got another opinion.

SHRI S. D. MISRA: Why are they
shirking to refer it to the Attorney-Gene-
ral?

SHRI SATYA NARAYAN SINHA:
I have said that this matter was taken up
with the State Governments. The ques-
tion arose that if there was a difference of
opinion about the  interpretation, then
what happened. And the State Govern-
ments have agreed that, if theie is a diff-
ference of opinion in interpretation, then
the decision of the Minister for Informa-
tion and Broadcasting of the Central Gov-
ernment will be final.

MR. DEPUTY CHAIRMAN: This
is the position that if there is a difference
of opinion then his decision will be final.

At AT o HfiHe, g FTEE-
T FY A7 T @ 2 | £22 (afFwed guay
agY THAT |

St gqawtE @ g 63 | o dar-
T 0T |

st frarae v < =, F 9Y Y gard
qedl ATEE 91, SR USAIAIT A
7 qol | A{FT TATT AT & g AT I
ST g AT AGT 6T 9F, q 4979 gOF
# T I FT IOAT ATZAT § | AT97 Y
TEATE FT I TS T AT M&T & 7 A
qg FRATIA A1, TAFTFIEE gIT. &I~
AT AT, ST AT, ATTT ATTER T qe_T
F Gpar o IaF 9YE [ 918 A9 T
H garar 91 {5 a7 arzd f, faas
IR F aARA AT | T TN TeT &, F
|, O AIEA & Fa< g 9@ 8, afwa
ag &% 90 v g 3T Ffgew arw fawr
gw gy, av 9 97 sfwfaea qaar arsar
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g fr 3 it dim wre arsd off foan F e
arg F Ty uT wtesramA e mmr oor
R ETA 16 F| 16 AEAT UL ATITEAA

fgar mar g7 I want to get a cate-
gorical reply.

Wt weaAaRmn fag o zA% W Fer
AT AT, § A7 9gi /s Al an, 98 ag
a7 f& 9gl @5 7 @ew wd §——diw A
qE F 4 g ar fea § swrw & gEA
fradt &t A7 adf AN F—zaw gav femn
am@ ar w®Y fear srawr )

SHRIMATI YASHODA REDDY: He
is beating about the bush.

MR. DEPUTY CHAIRMAN: Mr.
Thillai Villalan. Last question.

DR. BHAI MAHAVIR: What about
me, Sir? I have been rising from the very
beginning to have the chance to put ques-
tions. . - B .

MR. DEPUTY CHAIRMAN: It is
forty-five minutes past 12 of the clock
now and still . |

DR. BHAI MAHAVIR: Sir, I got
my name entcred when the Chairman was

in the Chair. I am not going to  repeat
any question.
MR. DEPUTY CHAIRMAN: Let it

be a brief one also. Now Mr. Thillai Villa-
lan.

SHRI THILLAY VILLALAN: Sir,
afler hearing the discussion I come to
know that the problem invloved in this
question reduces itself only to this whether
certain words are defamatory or not. I want
to generalise the problem leaving apart
the personalities involved in the question
the Law Minister or the Prime Minister
or the Leader of the Opposition. Now,
a person is invited by the AIR to make a
speech. Here he has given a written speech
and in that speech certain words are con-
sidered as defamatory. My pomt is this,
Sir. Who is the authority to give a final
opinion or decision on whether a particular
portien is defamatory? Then my next
question s this. If the AIR authorities
are the final authority according to the
Code, is there any provision for appeal?
According to the Code this is the first
forum.
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MR. DEPUTY CHAIRMAN: Will
you please ask your question?

SHRI THILLAT VILLALAN: I have

asked the quesiion. If a particular person
wants to say that it is not defamatory to
make this spcech, is there any provision
for appeal because this is disallowed by the
AIR authorities? If there is no provision
m the Code for appeal, is it not against the
spirit of the Constitution, which guarantees
freedom of'speech? So my question is this
whether this Government is prepared to
place the Code, which is violative of Article
18 of the Constitution, beforc Parliament
for review?

SHRI SATYA NARAYAN SINHA:
I have already said more than once that
this Code was circulated to all the State
Governments and they all agreed to it.
They have agreed also to this that, in the
event of a difference of opinion about the
interpretation of the Code—whether it is
applicable or not—then the matter must be
left to the Minister for Information and
Broadcasting and his decision will be final.
This is the position today.

Tlo WIE AR : fwq, A T TN
qgA HeAT | qTAT AT § | Wt Afareq
A g, wrk ¥ fediz wewr @ st 47
UF a0 | . }

T3 919 78 2 fF 3@ wre § faad)
g 28 € E SAF @y FE T AT
g ar ad 5 v ghewron & & & R
A FHE AT AT AW TF @A Al
F1 W AAET RO @ # A
AT fF qFT 3 TEAFIT F T7H T
g3 fadg & (F4A F1 gTaAr 9970 | G
gA@T AT A

g | A AMAAT MFAT g fF ag v
FIE g 9Z qF FISHIEE A1 W FIT FIQAT
2| 9T FL L A1 TH FE § 490 0H)
€ wd 7Y ¥ 5 gF aeFIeT v -
sel) FYaE g1 =qifzg, 5w fF s g9
T T FIE FET FAA FET AT A
Fg At AW o §R gF AreFEE W
7z «17 5 T TR A N G g A
g% fadig § g A AWM @A FI
qt F21 arx OF g0 q0G AT T FIA A7
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feara, a1 gad F1e zafga g & o1
A | AT FEU FIA

fawr @At ag & fv osmow wgr fE
wzg T AT wra Zfem et 7 7z AmA
fam & fF fafeeer s sEwmR o
FHITFTEST FT 9N FATGT AT SfFa
77T qeAT 98 & % ST &8t faars g,
szt o7 f fafarz & exfyzaa &1 &
Iw9 faar am, sgt 7z uF o § @@
FE| FF A T FHAT 3T FIT H ZTre-
T AT H | T T HERTT FIE & F2T-
fazzs ¥ fag ¢ fawyer our fautas
@ *1 3Ter @d) g fag o fr a9
AWM BT FT qF |

TT F0T 98 g fF o faxw ¥ 93 A=
T AT 38 @97 39 frar aan gr agh
afz agy fearar 7gr 1 #4911 T aEhD
qrT az i, <87, g9 Fe ¥ foqar & -

Aspersions  against the inlegrity of Pre-
sident,  Governors and judiciary

ag ALY T | IHH Toystem yaee o g2-
afed arw fafrezg ady & mfadfaag
agy & ard, fedl fafacex 1 st a€mA
FET A1, AT A8 FiT fwbea agdl g

staer amEy WEH ;AT

Tlo WE WFER : § g TIFT AT
g f& s TwEr 7 FXF g0 FD auw
LI E I E B E I G I i
7l " # Agwa g fER A Smar)
9T 3E FEAL, A&7 FA | FTL fp
7 F FIX H FEAT T 9T, 7 47 98
AISFITZ JATS 20T FiF IHH gasr
HAg) wran g

St Igawtafa : 3% § | FFT F@TEa
gr ar

3o W AR : 1f|e ¥ Ag) forar
g uwas a1 u aifafesg mff arg 57 70
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F1 7 waEa gz ganad 5 fEw af
% FUT A FFT ey Ag 5 owd
7 fam aref & o= TEaT §, g fAEg
qF FFIT T AAAC a1 & AT TF I
27 WA F qeEIY § ag @S A F T
g fg Wedr #1 gx ff &1 H A@IF
Aadf FATIT Qrd | T AR TE AT
FY g favar mar |

st aemAreme fag ¢ FE FEEl A
gy #7E 7 qe0 fRAF 3@ FEaTEA
¥ @Y TreaT ART WAl | TAN SEiEd
ST &\ 9T AF TR Fo a9 wifzAt
7gt qarg wE, 4% sl I, Iw fer
af) arfzr L. )

gro wif wgrafiT ¢ A€l Agl | § I
feq # &, IF1 F AEIFA AT T,
FH fem A I F8 W E |

st gqgwmafe : fafgeeT gEa s
Fax A AFE e W@E

o Wi WETEI : IF T W § 9T A
TZ g | 4 4g W § 97 TR 7 78
AT AF1 3 ALAFIT FT SR ard
frar o .

st @A fag 0 A % IEFRE
gT 4, 3% aw #H, faqw .

Mo WIS RIS : AET U 4 | HarA
e fe .

siy gegArermer fag : .. .39 feq =of)
SR T FET oA FAfRwq F A
0 | fAE Do vFo No & AW 7gf A7
el

Tro W R : JU FIA T AT
ST g3 g 1 ( Inernuplions } 3g fag
feel 1 At qaran m, foel site v
% S A A AT T AT ) AE FE R
& gfia 7 3 daw 3 718 fam Al w1

. FATIT 7T, TF F) arEF F ST FT AR
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FY garar A, ( Juteruption ) g
Faw @R 3@ Aifeg

st grawmafs : sTe wgrAT, ¥ 78 |
& fa except P.S.P. all the other parties

were invited.

To WIE WEHET : AW 9 FE W
g gfpw 3 faty ¥ 9 98 gow 14
4 S gfwr & fadg § 9 F g A

-

T A |
I am afraid 1 have not beer able to
explain; My point is whether the code

lays down any guidelines about the people
are to be selected and if so when the hanks
were naionalised whether any people who
represented the view against it were called
for giving any broadcast. That is my speci-
fic question. If he does not have the infor-
mation now, I can have it later.

«fi gaareEe tag ;- w1z § a8 A
& fx femsr gam | w1 31 70w g fow
fea I @rr q@IT S € SAE) TR @0
{7a oz & %5z 57 Qg 1 zdifed
&5 ggram sgfrge av mwen 97 13,
7% gu feq @ g w7 & A df
% AN FAT AT T AT 915§

SHRI S. D. MISRA:  The Minister
has forgotten the question. Let it be jotted
down and then let it be replied.

DR. BHAI MAHAVIR: Sir, I raised
four or five specific questions, but they
have not been answered. I asked if news
broadcasts are covered. if factual written
statements can be broadcast, whether the
code objects to that and I also asked
whether a person who is a party can sit
in judgment, if fot instance the Information
and Broadcasting Minister sits in judgement
when a dispute involves him how is that
judgment going to gct proper respect and
lastly . . .

MR. DEPUTY CHAIRMAN: You

have made your points.

DR. BHAI MAHAVIR: But I am
not getting any answer. The point is, he
should touch upon them in his reply.
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to Questions 5¢

SHRI S. D. MISRA: These are mal-
ters which require just factual answers.
One is whether Mr. S. N Mishra deman-
ded the code and was not given; let him
note down the question and then give the
reply.

DR. BHAI MAHAVIR: If he cannot

answer now, let him say that he will give
the answer later.

(Interruptions)

MR. DEPUTY CHAIRMAN: Call-

ing attention, Mr. Mohta.

WRITTEN ANSWERS TO QUES-

TIONS
Foopcrains To U. P. AND BiHAR
*4201.SHRI SITARAM JATPURIA:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) wether it is a fact that prices of wheat
have gone fairly high in Bihar and U.P.
recently;

(b) if so, whether the Cerntral Govern-

ment has rcleased large quantitites of
whealt to these States to lower down the
prices;

(c) the total quantities released to each
State and what was their demand; and

(d) to what extent prices have gone down
in those States?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FOOD , AGRICUL-

TURE  COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHEB SHINDE):  (a) Yes,

Sir,
(b) Yes, Sir,

(¢) A statement is placed on the Table
of the House.

(d) The extent of fall in prices in im=
portant centres in U. P. is Rs. 0.74 to
Rs. g per quintal. In the case of Bihar
there has not been any appreciable fall in
prices  but the upward trend in  prices
has been averted.



